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This revieu application has been directad aga1n¢t
‘ i
Grder dated 27,3,1996 passed in 0,A, No, 1108 of 1994 That appll-
"I :
cation was filed by 48 appllcantsJ301ntly with the pvayer that

their pay be stepped up on par with that of the respondent no.é4,
Qhe was promoted as Fitter Gr-B with effect from 27, 3l1985 draulng
higher pay, The application was dismissed for lack oflmerlt

2, The present applicants, yho ars t he original’applléants

! &
in the 0,A, now filed this application narrating the facts of the
; :
Case once again, They have contended that mere perusal of the

l I+
two findings namely, para 4 of the present judgement and para-5 of

the Judgement in O.A. 1024/91 will show that the Trlbuhal dldlnot




%yhen there is an error @pparent on the face of the reco

Lorldships held that - it is well

o Page-2,
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effedtively de,) with the anhd determine the important 1§?ue in

1
the prdsent case,as to uhether the applicants were 31%11

arly z
\

situated persons with those of the &pplitapts in the b AU 1024/ 91,

4 1 !

natlon,

I

ut mere

They have further averred that in order to avoid stag
selectionrgrade was introduced which is not a promotlon b

re~designation of the Fitter in the selection Qr ade, WhElappll-

cants €ontead that the Tribunal has misread: and mnscanstkueq the

facts of the case yith those of the case of the appllcantjln the E
0.AR, 1024/91,
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3. A reviey appllcatlon is distinct and lePerenb F*@m a

Bl
petition of appesl, Consequently, an application for reviey has
1

a very limited scope, Such an application can be alloued,\only

]

d dr there

|
has been any dlscovery of fact or information subsequently é

T

dthh

Could not be produced by the party earlier despite due delrgence.

But a2 review application cannot be UtlllSEd for the purpose'f

having a forum for getting the matter re-heard, 1In this |copn
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Lisutenant Gove! nof Delhi,

the observation made by the Hon'ble Apex Court in the ca
Northern India Caterers ( India) Ltd, Vs,

reported in AIR 1980 SC 674, is relevant, In that case, Ehei

‘ i
~ssttled that a party is nothentltled
to seek a reviey of a Judgement delivered by the Court merelQ for ‘

the purpose of a re-hearing and a fresh decision of thg. casek The
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JC1rcum-

stance of a substantial natuee and compelling charactar make it

-
necessary to do so, A similar view was taken by the same Hon'Ple

Court in the case of - Smt,

——

normal principle is that ga Judoement pronounced by the Court

i
final and a departure from a principle is justified only whehz

1)
Meera Bhanj Vs, Smt, Nirmala Kumarl,

0
Teported in 1994 (4) Scale 985 and alsg in A,T. Sharma's case ﬁgpb:ted
in AIR 1979 SC 1047,
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4.

1
th? revisy
i

application and slso the Judgement impugned ther‘coné

}derlng

carefully &he facts and circumstances of the Cpse I ?m satlsfled

that there is no circumstance of any substantial natute &r cOmpe-

R
o
lling character that warrants a reviewy, In other words,i{ithere is

i
no justifiahle ground whatsoever for revieying the Judgement

Hence, the application is liable to be dismissed |

.
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5. For the reasons aforesaid, I do not find an% merlt in

j

the application, It is, therefore, dismissed ulthout*pas°1ng any
Order as to costs,

Member (A)

9) 9% Al
I agree 1

(P, Dutta )
Member (J)
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